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None appeared for the Respondent.  Heard learned AR for 

Revenue. 

 

2.  The miscellaneous application has been filed by Revenue, 

seeking for withdrawal of appeal. After going through the averments 

made in the miscellaneous application, we find that the amount of duty 

involved in this case is less than Rs. 50 lakhs. Thus, the present case 

of Revenue squarely  falls under the National Litigation Policy 

formulated by the Central Government for reducing the litigation, 

communicated through CBIC instructions F. No. 390/Misc/30/2023-JC 
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dated 02.11.2023, wherein monetary limit for filing appeal before 

CESTAT has been prescribed at Rs.50 lakhs. 

 

3. Accordingly, the appeal of Revenue is dismissed in accordance 

with the litigation policy issued by CBIC. Miscellaneous application is 

disposed of. 

 

(Dictated and pronounced in open court)  

 

 

          (S.K. Mohanty) 
              Member (Judicial) 

 
 
 
 

(M.M. Parthiban) 

Member (Technical) 
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